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SEE RULE 24) 
CENTRAL ADMINISTRATIVE TRI1Z11INAZ 

Original Application 

Mice 1etition No.  

Contempt Petit.ion 

Review Application No. 

Appli.ont (s)j 

Mvocate for the Applicant(S): 	 ..• 

Advocate for the 

Notes of the Registry 	Date 	etheTri 14.10.2 006 	Present: Hon'ble Sri K.V. Sachidanancian 
L 	pp cation 	S w  Vice-Chairman. 

F. r 	s 
dpcsuJ The Applicant is a graduate andwas 

se1ected for the post of UDC according to • 
•. 

. 
the 	Applicant 	after 	due 	process 	of 

'selection and she has been continuing as 
L'1str ~YDC 1i11 date, i.e. 18 years. Since last 4 I is 	in year 	she 	continuing 	the same pOst 

Ion the strength of the Hon'ble Gauhtati 

High Court's order passed in W P (C) Na 

98(SH)/2002, which was disposed of by 
• 	

the Hon'ble High Court on 17.10.2006 

with a direction to the Applicant to 

I 	rithdraw the case in view of the fact that 

Central Administrative Tribunal has got 

jurisdiction over the issue. it was also 

bewo.L1, thade 	clear 	that 	status 	quo 	as 	on 
Mialezlnj 	tOL1O TO± 	0. 	. 47. 10.2006 to be maintained for a period 

$J9b iXOrl 11 Li 9,u, bf 15 days. Hence, the Applicant has filed 
I 	thisO.A. 

I 	 Contd/- 
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(_ ell 

'4 2S3/c, 

(\J 	 Contd/- 

24.10.2006 	Heard Mr A.K. Ray, learned Cou sal, 

for the Applicant and Ms U. Das, learned 

-: Add. C.G.S.0 for the Resp.Qndeits. Ms.4 

Das, learned Add C G S C for the 

ns • Repóndents wanted to take itructions. 

Let it be done. 

Post on 05.12.2006. 

c )  

-61Eq 12 1 
&ST(142d 

-01-t 

J\otot4 	'-ee4\ 

bL 

Learned Counsel for the Applicant 

insisted for an interim order. It is an 

admitted fact that the Aplicant is 

continuing in the post of UDC for a period 

of 14 /2 years and further 4 years on the 

strength of Hon'ble Gauhati High Court's 

order. it is also brought to my notice to 

the annexure - J that Principal of thft 

Institute has recommended her case for 

regularizatinn as a very special case even 

also in relaxation of recruitment rules. 

Though an ad hoc employee may not have 

fixed employment, it appears from the 

records available that the Applicant is 

holding the post of reguLai' vacancy for the 

last 18 years without interruption. 

Considering the said factual position and 

also to the fact that she is continuing on 

ad hoc basis for the last 18 years, this 

Court dirts that status quo as on today 

shall be maintained till the next date of 

hearing. 

Vice-Chairman 

frxLb/ 

'.12.06 	Counsel for the respondents prays 
six 

for fimi weeks time to file written 

statement. prayer allowed. 
• 	post on 19.1 .07 for order • Interim 
Order will continue till next date. 

Vice_Chairman 
pg 

L 
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7.6.2007 	Further four weeks time is granted for 

	

J\b tOl6 	 filing of reply statement. 

Post the case on 10.7.2007. 

- 

Vice-Chairman 

/bb/ 
calf 

101.2007 	Let the case be posted on 

	

9 	(•. f 	 10.08.2007 granting further time to 

Ms.U.Das, learned Add!. C.G.S.C. to file 

L '  
QY&LtJY 	

reply statement. 

	

k Lern- .d 	 Interim order shall continue till such 

o- 	j-y 4e1 	 time. 

	

. . 	 . 	
Vice-Chairman 

/bb[ 
. 	. 

• • 	 - 

..........t. 
	 ,.. 	 - 

- .. 7.9..2007 

1T 
/bb/ 

-tY s e-evW r 

Post on 11.9.2007. Interim order shall 

continue till then. 

Vice-Chairman 

I 04.10.07 	Cali this mater on 28:11.07  Im 

awaiting rejoinder from the applicant 

mi 

• 	

. 	 -1. 

ok2 ;L 

....-(KhThiraxn) 	Monoranjan ~Mah=ty) 
Member(A) 	Vice-Chairman 



O.A. 253 of  06 

19.9l7, 

I 	0_,J.-y9.f.Iqfo1fb7 

a4td O'W/TAe mt-c' 

d1'o4" c__cf pyc44A 

in 

Beard Learned counsel for the parties. 
Considering the facts and circumstances 
I am of the view th at application has to 
be admitted. 

Application is ac1ritted. Issue 
notice on the respondents. Post the matter 

on 20.2.07. Interim order shall continue. 

Vice-Chairman 

'10  3?/p— t', c •-k 16° 

ok [ 
. 

~_ f2/07 

5 3 • 07. 

im 

Counsel or the respondents wanted 
to file written statement. Let it be done* 

post the matter on 594.07. interim order 
shall continue, 

Vice ..Chairrnan 

ork' 9t 

tLJVO e 

9&Q 	 Vice-Chairman 

__ 
8.5.2007 	Ms. U.Das, learned AddLC.G.S.C. 

LLI c" 	 prays for further time to file reply 

statement. Four weeks' time is allowed. 

granted to the resppndents to flle repl 

statement. 
post on 8 .5 .2007 . 

p3Ol 
5.4.2007 

 Interim order 
shall continue till such time. 

Further time ol four weeks is 

N 

U , - QrJ'-'K 	c14 J D 7- 
;z 1L&-rQ?J 6Yo ('Jl 

(S1 J.Q-01A 4k,  parrW'e-'. 	
/bb/ 

b tt 

ce-f' M- g/5jc' .  4(Ji'VL I'D 
9 1t 'LQ- 9c1. 

Post the case on 07.06.2007. Interim 

order shall continue till such time. 

Vice-Chairman 



O.A.253 of 06- 

28.11.2007 	 Mr.A.K.Roy, learned counsel for the 

Applicant and Ms.Usha L)as, learned 

counsel for the Respondents are present. 

•  The counsel for.  the Applicant seeks 

adjournment for three weeks. Prayer is 

granted. In the meanwhile, they will find out 

- er whether the matter is within the 

Jurisdiction of the Tribunal or not. Matter1  
will be heard on 11.12.2007 on this point 

Accordingly, call this matteyni 1 

December, 2007; 	 /7 

(Khushiram) 

	

Urn 	 MembeA) 

11.12.07 	None appears for the Applicant nor the 

Applicant is present. However, Miss U. Das, 

learned Additional Standing counsel for the 

R
.
sppndents is present. 

r. 	 CU'... tO 	' t.i-i' 	 By way of indulgence, all this matter on 

03.01.2008. 

(C. Ray ) 	(M. R. Mohaniy) 
Member(A) 	Vice-Chairman 

pg 

	

03.01.2008 	Heard.-in-part. On the prayer of learned 

counsel for both the parties, this case is 

adjourned to be taken up on 24.01.2008. 

(Khushiram) 	 (M.R.Mohanfy) 
• 

	

	 Member (A) 	 Vice-Chairman 
/bb/ 
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0A253/06 

24 0 2008 	Hea 	Mr. A. K. Ray, learned 

ounsel appeanng for the Applicaiit and 

	

/ Ms U sha L)as, learned Addi S Ldin9 	ilt 
H.. 	, ... 	., . 	.. . 	ounsi' appang for the Respo4ents. 

concluded. Judgment seedi 

( ) 

	

Member(A} 	Vice-Chairnan 

. H .  29 01 2008 	Judgment pronounced m open 	C 

Court. Kept in separate heets. 

Application is dismissed. No oiiier as to 
costs. 

us 	 .Mo) 

	

• . I Mernber(A) 	Vice-Chairman 

01 
L 

tm 	.• 

an 

2 _ 0 g. 
- 

Lv'r'-1 c4/L 
H 

fc•JJ_//f ,/A_ 	 -. 	 - . 
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CENTRAL ADMINISTRATIVE TRfl3UNAL 
GUWAHATI BENCH 

Original Application No 253 of 2006 

DATE OF DECISXON 0,  `,19/0 t/2 

Smt Niva Kundu 	 ..,..AJPLiCANT(S) 

Mr A.K. Ray, Srnt S. Ray and L. Wapang. 	ADVOCATE(S) FOR THE 
APPLICANT(S) 

- versus - 

Union of India & Ors, 	 ,.ItmI4RESPONDENT ( S) 

Ms U. Das, Addi. C.G.S.C. 	 ADVOCATE(S) FOR THE 
RESPONDENT(S) 

CORAM: 

The Hon'ble Mr. M.R, Mohanty, Vice-Chairman 

The Hon'ble Mr Khushiram, Administrative Member 

I. 	Whether reporters of loc& newspapers 
may be allowed to see the judgment? 

Whether to be referred to the Reporter or not? 	Yes 

Whether to be forwarded for in chiding in the Digest 
Being compiled at jodhpur Bench and other Benches? Yes- 

Whether their Lordships wish to see the fair copy 
of the judgment? 	 )e/No 

Vice-C)i airmen/M.mer 

............  

r 



CENTRAL ADMINISTRATI VE TRIBUNAL 
GUWAHATE BENCH 

Original Appiic&lon No253 of 2006 

Date of Order: This the 29 day ofjaniiary 200$ 

The Hon 'ble Shri M.R Mohanty, Vice-Chairman 

The Honble Shri Khusbiram, Administrative Member 

Srnt Niva Kundu 
Resident of Nakham Bazar, Tura, 
West Garo Hills, Meg balaya. 

By Advocates Mr A.K. Rfiy, Smt S. Ray 
and LWapang. 

-versus- 

The Union of India, represented by the 
Secretary, Ministry of Labour, 
Government of India, 
New Delhi. 

The Director of Training (WO) 
Director General of Employment and Training. 
Ministry of Labour 1  
Shrarn & Sbakti Bhaban, Rafi Marg, 
New Delhi-i 10001. 

The Regional Director 
Regoal Directorate of Apprentiative Training, 
MS 0. Building, Is t  Floor, Salt Lake city, 
Kolkata-64, 

..Appllcant 

The Principal 
Regional Vocational Training Institute, 
Araimife, Tura, 
Meghalaya-7941 01. 

By Advocate Ms U. Das, Mdi. C.G.SC. 

-Respondents 



- 

2 	 N 

ORDER 

KIJUSHIRAM (ADMINISTRATIVE MEMk3E 1  

The App flcant was appointed as Upper Division Clerk 

(UDC) on ad hoc basis Initially for a period of six months from the 

date of her joining the post or till the post is filled up on regular basis 

whichever is earlier", on 25.081988. She has, however, continued in 

the same position since then as there was no other contender in the 

department at Calcutta who could come over to take over. 

Regularization of her ad hoc services was recommended by 

Respondent No.4, but the same could not be acceded to. During this 

period, the Applicant was sent for the 1 course on dEffective  Office 

Management' and other institutions. On 28.02.1997, the Respondent 

No.4 directed the Applicant to appear in the L.D. Grade Examination 

to be conducted by the Staff Selection Commission (SSC) to facilitate 

her regularization in the Job with age relaxation. She was allowed to 

contribute on GPF and Central Government Employees' Group 

insurance Scheme 1980 also. However, she could not qualify the 

examination of the SSC for appointment as LDC. Her services 

ultimately had to be terminated on 17.04.2002, but by order dated 

24.10.2006, this Tribunal directed the Respondents to maintain states 

quo, which has continued so far. The Applicant is claiming 

regularizatlon on account of her long tenure of service without any 

break and the fact that her name has been struck off from the 

Employment Exchange and she has reached the age where it will be 

difficult to seek appointment elsewhere. Aggrieved by the termination 

decision dated 1 7.04.2002 she has filed this O.A. under the 

Administrative Tribunals Act, 1985, before the Tribunal. 
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1~) 

2. 	The respondents have filed written statement stating that 

the name of the Applicant was called from the Employment. Exchange 

as the post had to be filled up on urgent basis for six months as the 

Regional Vocational Training Institute (Won en) at Tura had to be 

established. The attempts made by the Respondents to fill up the post 

by promotion did not succeed as the eligible candidates located at 

Calcutta Unit declined to accept the post. Therefore, the ad hoc 

services of the Applicant were not discontinued. The Respondents 

have admitted that the Applicant was allotted GPF Account Number in 

1999, but it does not confer any right of regularization of her services. 

In order to facilItate the reguiarizatkm of the Applicant the 

Respondents decided to allow her to compete in the L.D. Grade 

Examination so that her post could be regularized as LDC as per 

Recruitment }iiles. She appeared in the examination in May 2000. 

She got three years for preparation for this examination, but she 

could not succeed in the 'Combined Preliminary Examination (Matric 

Ivel)' under SSC held on 21052000. Obviously, the Applicant is not 

fit to hold the post of UDC as she could not clear the examination for 

the lower post of LIX and that too after having got three years to 

prepare for the said examination. Since there is no provision for direct 

recruitment to the post of UDC and the respondents are obliged to 

follow the Constitutional Mandate of Articles 14 and 16 of the 

Constitution of India, the Respondents had no other option but to 

terminate her services. Therefore, the action of the Respondents in 

terminating the services of the Applicant cannot be called arbitrary or 

violative of Articles 14 and 16 of the Constitution of India. 



Mr A.K. Roy, learned Counsel appearing for the Applicant, 

argued that the long services of the Applicant on ad hoc basis should 

be seen for her continuance/regularization. Ms U. Das. learned Add). 

Standing Counsel for the Union of India, argued for the Respondents 

and contended that the Applicant was appointed on ad hoc basis for 

six months only and she was given chance to qualify the examination 

for LDC, which she could not qualify. Therefore, the termination of the 

services of the Applicant is absolutely in order. 

We have considered the rival contentions of both sides. 

Mmitted)y, the Applicant wasappointed "on ad hoc basis for a period 

of six months or till alternative arrangements" are made, whichever is 

earlier. But, by sheer luck and the fact that no alternative 

arrangements could he made,she continued so long against the post of 

UDC for which there is no provision in the Recruitment Rules for 

direct recruitment (it being a promotional post. Therefore, the 

Applicant's initial appointment is irregular and her continuance has 

also no legal basis. In spite of that, the F.espondents helped the 

Applicant, allowed her to sit in the 'Combined Preliminary 

Examination 2000 (Matric Level)' under SSC after granting her age 

relaxation. But, the Applicant could not clear that exarniation also. 

Therefore, the Applicant's continuance is no longer tenable as it is 

against the fundamental law of the land iike,equity for all and not of 

just the few before the court,by upholding of Constitutional Scheme of 

public employment whose hallmark is equality of opportunitys was 

held by the Apex Court in Secretary, State of Karnatak & Others vs. 

Umadevi (3) and others, reported in (2006) 4 5CC 1. 

r 

\ 
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S. 	In view of the above1  the OriginaJ Appiication has no merit 

and is accord Ingty dsrnissed, without any order as to costs. 

n km 

(KHUSHIRAM) 
ADMINISTRATIVE MEMBER 

M. - OHANTY) 
VICE-CHAIRMAN 
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Original Application No 	2) 12006 

Smt Niva Kundu 

-'/s- 

Union of India & Ors. 

Respondents 

LISTOF. DATES 

Dates Parhculars. Para Annexure Page 
1987 Applicant passed degree examination and got 4(111) 

her name registered in the local Employment 
Exchange. 

1988 Respondents sent requisition to Employment 4(11)/(IV) A 2/ 
Exchange for. post of.UDC and accordingly 
applicant's name along with others were sent 
and selection was held, applicant came out 
successful basing, on which she was appointed. 

25-08-1988 Applicant joined indutyasUDC 4(V) B 3 

0302-95 Certificate regarding 	11  course on effective 4(Vl) C 
• offIcemanagement -vvas issued 

28-024997 Respondent 	No 4 	directed 	applicant 	to 4(Vffl) D 
appear in LD Grade Examination conducted 
by Staff Selection Commission  

17-06-1997 Letter of applicant to the respondent stating. 4(LX) E 
that no advertisement has been thade for L.D.  
Grade examination.. 

14-014998 Applicant's 	representation regarding 	GPF 4(X) F & G 
and respondent accordingly given, the GPF series 
accountNo. and deposited the same. 

1998 Respondents allowed her to:  cóitribute for 4(X1) H.  
Central Govt...Employees. Group Insurance.. 
Scheme. 

140-97 to Applicant, 	allowed 	to discharge duty. as 4(Xll). I Series. 5 
1740-97 Office Superintendent 

'and 
.19.11-9.7to 
02-12-97 

LU 



1 	- 

"i 41. 	
LIST OF DATES 

Dates Particulars Para Anuexure Page 
03-11-2000 Respondent 	No.4 	recommended 	for 4(XIV) J 

regularisaton of applicant 

17-04-2002 Applicant service has been tenninated 4(XV) K 

1 8.04-2002 Applicant representation. 4(xvm); L. 

2002 Applicantfiled 	writ 	petition 	No. 	98 4(XX) 
...(.(SH)/2002 	and the Hon'ble High Court 
stayed: the operation of termhration order. 

17.102006 Hon"ble High Coutt allowed to withdraw the 4(XX) M 
Writ -Petition with observation 'to approach 
this Hon'ble Tribunal within fifteen days mid 
till then status quo shall' be maintained:  



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCft GUWAHATI 

(An application under section 19 of the Admihistrative Tribunal Act 1985) 

Originall.Appliçation. No. 	12006 

SmtNiva Kundu 
Applicant. 

-Vs- 

Union of India & Ors. 

Respondents 

INDEX 

SI No Particulars  

1. Application 
2 Venflcaton 
3 Annexure-A 
4 Annexure-.B 
5 Annexure-:C 
6 Annexure-D- 
7 Annexure-E 
8 Annexure_F 
9 Annexure - G 2. 

10 Annexure-H  
1•1 Annexure- I 2..Lk 

12 Annexure- J 
1. Annexure-K - 

14 Annexure - L 
15 Annexure-M 

For use in the office 

Signature: 

Date: 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 1  
GUWAHATI BENCH: GUWAHAT 	 3 

(An application under section 19 of the Administrative Tribunal Act 1985) 

Onginal Application No. 	/2006 

Smt. Niva Kundu. 
Rio Nakharn Bazar, Tura 
West Cam Hills, Meghalaya 

Applicant 

-AND - 

t The Union of India, represented by the 
Secretary, Ministry of Labour, Govt. of 
India, New Delhi. 

2. The Director of T.rainkg.(WO) 
Director GneraI of Employment and 

•training, Ministry. of Labour; Shraffi & 
ShaktiBhaban RafI.Marg,.. New Delhi-
110001 

1 The Regional Director, 
RegionálDirectOrate of Apprentiative 

I Training,. M.S.O. Building, i Floor. 
Salt-Lake city,  Kolkata -64 

4. The Principal; 
Regional Vocational Training Institue, 

ilTura,. Mëghalaya -794101 

Respondents 

1. PARTICULARS OF THE ORDERS AGAINST WHICH THIS 
APPLICATION IS DIRECTED 

This application is directed against Order No A-28011/212002 - Estt 

Dated 17-044004 which hasbeen issued in pursuance to the letter No. 
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RD!CALIEstII2(12)/ 2001 dated 12-04-2002 and through which the 

applicant has been terminated from her service (Annexure —K). 

JURISDICTION: 
That the applicant dedares that the subject m after of this application is 

within the jurisdiction of this Hon'ble Tribunal 

LIMITATION: 

That the applicant also declares that the present application is made 

within the limitation period as.has been prescribed under section 21 of 

the Administrative Tribunal Act 1985. 

FACT OF THE CASE: 

(I) 	That the Petitioner is a citizen of India by birth and an 

unmarried lady and a permanent resident of Nakham Bazar, Tura 

District: West Garo Hills, Meghalaya.: 

That the Respondents during the year. 1988 advertised for 

the post of Upper Division Clerk for their Regional Vocatonal Training 

Institute for women at Tura under the Government of India, Ministry of 

Labour. The respondent notified the same to the Local Employment 

Exchange. 

(Ill) 	That the applicant who already completed her B.A (Three 

years) Degree Pass Examination 1987 under North-eastern Hill 

University, Shillong and being got her name registered in the local 
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Employment Exchange, Tura, her name was forwarded to the respondent 

for the dame and accordingly applicant faced before the Selection 

Committee along with many other candidate and came out successful. 

(IV) 	That on the basis of the recommendation of the SeLection 

Committee the Respondents offered the appointment to the applicant in 

the post of UDC at Regional Vocational Training Institute at Tura, on 

adhoc basis initiafly for a penod of 6(six) months from the date of her 

joining or till the post is filled up on regular basis, whichever is earlier vide 

Memorandum No. A12021/1/88-E$t. dated 25-08-1988 issued by the 

Respondent No.4. 
(A copy of the appointment Memorandum dated 25-08-1988 

is annexed herewith 'Annexure 

(V) 	That the terms and conditiOnS were acceptable to the 

applicant and accordingly she joined in the duty on 25-08-1988 itself and 

sInce then the Humble applicant has been working as UDC to the best 

satisfaction of the Respondents. 

(A copy of the Joining Report is annexed herewith and 

marked as 'Annexure —'B'). 

(VI) 	That it is to be mentioned here that though is the 

appointment Memorandum dated 25-8-1988, it was incorporated that the 

appointment is purely on adhoc basis initially for a period of six months 

from the date of her joining the post or till the post is filed up on regular 

basis whichever is earlier, but after the lapse of six months of service on 

adhoc basis neither her services was terrnhiated nor the post is filled up 
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on regular basis rather, the Petitioner was allowed to continue with the 

service providing her all service benefits including increments and leaves 

applicable to other regular central Govt. employees. 

That because of the applicant's sincerity, dedicated service 

and hard-working and that too with full devotion, the Respondents being 

satisfied with the performance in her duties sent her for the '1 6t  course on 

Effective Office Management" under the Central Staff Training and 

Research Institute of Govt. of India in Calcutta, whih the applicant 

successfully completed and accordingly certificatedated 03-02-1995 was 	- 

issued. 

(A copy of the Certificate dated 03-02-95 issued by the 
Director, Central Staff Training and research Institute, Calcutta is 
annexed Annexure —"C") 

That after the successful prolong and continuous service of 

more than 6 1/2  (six and half) years of service in the capacity of Upper 

Division Clerk, the Respondents vide Memorandum No. A —3201911188-

Estt. Dated 28-02-1997 issued by the Respondent No.4 directed the 

applicant to appear in the L.D. Grade Examination being conducted by 

Staff Selection Commission for the purpose of regutarisation in the post of 

UDC. 

(A copy of the memorandum No. A —3201911188-Estt. Dated 
28-02-1997 is annexed herewith and marked as Annexure "D") 

That as there was no advertisement for L.D. Grade 

Examination by the Staff Selection Commission of North Eastern Region 
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accordingly, she informed the Respondent No.4 by her application dated 

17406-1997. 

(A copy of the letterdated 1706-1997 is.annexed herewith 
as Annexure"D") 

(X) 

 

That during the conthuance of the service under the 

Respondents as initiallyl no deduction towards General Provident Fund 

was made as such, the applicant moved an application on 14-01-1998 to 

the Respondent No.3 and accordingly she was gwen General Provident 

Fund Account No. 3737 and allowed to make deposit in the G.P.F 

Account from the year 1998-99 onwards. 

(A copy of the applicatiOn-dated 14.1.98 of the PetitiOner is 
annexed herewith as Annexure —F and a copy of GPF. Statements for the 
year 1998-99, 1999-2000 and 2000-2001 are annexed herewith as 
Annexure —G, G-1 and G-2). 

(X') 	That the Respondents because of the prolong and 

continuous unbreak service of the applicant for years together also 

allowed her to contribute under the Central Government Employees' 

Group insurance Scheme 1980 since the year 1998. 

(A copy of the Nomination for benefits under the Central 
Govt. Employees' Group Insurance Scheme, 1:980 is annexed herewith 
and marked as Annexure —"H") 

(X1l) 	That it should not be out of the context to be mentioned here 

that whenever the office Superintendent and or the Principal or both of 

Regional Training Vocational Training Institute, for women at Tura used 

'J\ 



I 

to remain out of Station, the applicant used to discharge the duties of 

office Superintendents and br the period 01 -11)97 to I 71 0-97 and 19-

I 1-97 to. .02-12-97, the applicant discharged the .. duties .. of ..Office 

Superintendent of Regional Vocational Training . Institute for Women . at• 

Tura. 

(Acopy'of'the office Order No. I2801If2196-EsU: Dated'24- 
09-97 ..and office Order No.I-2801.1/2/96Estt ..:datad 18-11-97 are 
annexed herewith asMnexure 1 and 11" 

(iii). 	That..it.is.to.be  mentioned.here that though.under.the terms 

and conditions of . the appointment Memorandum dated 25-08-1988 

(Annexure 'A') the applicant was no boundtO appear jr any qualifying 

Test under the Staff Selection Commission in the:LD. Grade 'for 

regularization of the service, but even than just to respect andhonour the 

instructions, of the Respondents, she appeared In the 'Combined 

Preliminary Examination —2000 ( Metric Level) under Staff Selection 

Commission on 21-05-2000 but due to heavy pressure of official works, 

the petitioner could not take proper preparation for the examination and 

as such, she could not be successful in the said examination. 

(XIV) 	That being satisfied with efficiency and ability in the duties, 

the Respondent No.4 recommended for regularization of the adhoc 

service of the applicant to the Respondent No.3 with copy to Respondent 

No.2 vide Memo No. A-32019/2199-Estt. Dated 03-11-2000. 

k-akk 
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(A copy of the Memo No A-3201'912199 Estt: Dated 0341-

2000 is. annexed .herewith..and marked as Annexure —"J") 

(XV) 	That most unlortunatety without assigning, any reason at all 

the. Respondent No.4 Mide his Order No. .A-2801112I2002IEstt. Dated 17-

04-2002 terminated the humble and innocent applicant after taking. her 

services for a 'pio'J of 13 (thirteen) years 7 '(seven) months and 22 

(Twenty two) days without' any• break and 'that too without assigning' y: 

reason,, nor giving,,any, opportunity of'being heard and 'further,, she 'has 

been ,directed to hand 1)ver the charge and. to obtain No-dues Certificate 

in total violation of the mandatory, provisions, of Law. and Rules. 

(A copy of the Order. No A-280111212002-EstL Dated 17404-

2002 is annexed 'herewith and 'marked as ' -Annexure "K") 

(XVI)' 	That the applicant respectfully' states that the terms' and 

conditions of the Appointment 'Memorandum dated '25-08-1988 

,(Annexure —A) IS very much applicable to her and' nowhere in the said 

appoIntment Memorandum. there, is any. whisper. that, the. Petitioner's. 

service can be terminated at any -time by the Respondents. Under the 

circumstances, the termination order of the applicant dated 17-04-2002 

issued by the Respondent No. 4 is just without jurisdiction and in total 

violation of the mandatory provisions of Law and Rules applicable to the 

Petitioner. 

(XVII) 	That the applicant respectfully states that the illegal and 

unjustified termination order cannot stand in the eye of Law and there is 

glaring violation of the natural justice as no chance to show cause was 

'¼ 



Jd 

	 & 	

i~ 

given to the 	applicant before issuing the ilIgaI and unjustified 

termination order dated 17.4.2002. 

(XVIII). 	That.the appli ant. after. receipt. of the, termination. order r  

submitted one representation dated 18-042002 to the Piincipal, Regional 

Vocational training Institute; Araimile; Tura, but the same has not been 

[']i[fLi J 

(Copy of the representation dated' 1'&-04-20023 is annexed 

herewith as .Annexure V. 

That the Petitioner Who entered into' the service under the 

respondents at that time she was about 24 years Of age and fulfilled all' 

the essentials for appointment in the, post of UDC but at thiS middle age 

of. at. present. about. 38. years, she. is. not qualified . , to. seek. for any. 

-appointmentS under Govt. Agencies to earn her livelihood -and .when..the 

Respondents have' taken already. about 14 years of'service and prime 

'.tme of Petitioner's 'life and atthis stage, under any circumstances cannot 

kick on her belly to die out of starvation as the only source of her 

earning. livejihood . to takei. away. means. life., is.. taken. away.. 1t is. also. 

pertinent to state . that after . her appointment, her name in the 

Employment Exchange has also been struck off. 

That being aggrieved with the termination order, the 

applicant approached the Hon'ble Guwahati High Court, Shillong Bench 

by filing a unit petition being W.P(C) (SH)/2002 and the Hon'ble High 

Court was pleased to pass an interim order dated 26.04.2002 staying 

the operation of the Termination order and accordingly she has been 



'¼ 

zo 	
(y' 

working tffl'date. The aforesaid'wrtt'petftlon was lLst'for final'bearirg,on 

17.10.2006 and as the 'Hon'ble court has no'jurisdiction on the matter,, 

the count was pleased to.allaw..the applicant to same by an 

order dated 17-10-2006 with observation that applicant may ,  approach 

this' Hon'ble Tribunal within a period of' fifteen: days and 'till then 'the 

status quo shall 'continue. 

(Copy of the order dated 17-10-2006 passed' by the Hon'ble 

High Court is annexed herewith.asAnnexure —"M") 

(XXI) 	That the applicant, submits that as the Termination order is 

illegal and has. been. issued without following, the principle .of .natural 

justice-, the applicant approach this Hon'ble Tribunal alongwith this-

application. 

.5g. GROUNDS FOR RELIEFS: 

(i) 	'For ,  'that 'the action of ,  'the respondent is : illegal arbitrary, and 

whimsicaLand hence is.notsustainable in..theeyenf laL 

(ii).  For that as. per. appointment letter. her. service for. six- months. is. 

on adhoc basis and. hence after six months -she should. be  

treated as regular employee and she should not be terminated 

in the process as' has 'been 'done in' the instant case. 

(iii) For that as the applicant has been forwarded by the local' 

Employment Exchange. as. per. requisition, at the. respondents. 

and has been selected by the duly constituted selection 

committee she should be treated as regular employee, moreso, 

7'J 
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when she has been performiAg her servIce for last 17118 years 

without any break and with full satIsfaction of the concerned 

authority. 

-(iv) For that as -applicants name has already been truck off from 

the Employment Exchange after her valuable part of life 

rendering to the respohdents,:they. can not shirk off Their 

responsibility terminating. her..service •by.a..strock of pen. 

(v).. For. thattha action.of the respondents. is against the all canons 

of law and natural justice and hence . . the same. is . not 

sustainablein the eye of law. 

(vl) For thatthe -action -of the -respondents is violative -of fundamental 

rights of the applicant as has been guaranteed  under Article 14, 

16..and.21. 

6. DETAILS OF REMEDIESEXHAUSTED: 

The applicant states that she has availed all the remedies as statedin 

paragraph 4 of this application bUt failed to get justice and hence there 

is no.other rnative.'remedy.availableto her.otherthan.approach this 

Hon'ble Tribunal by- fiftng this application. 

i MAilER NOT PREVIOUSLY FILED OR PENDING WITH ANY 
OTHER COURT: 

The applicant further declares that she has not filed any application or 

writ petition or suit, except as stated in paragraph 4 above, regarding 

this matter before any court or any other bench of this Hón'ble Tribunal 

nor. any such petition .or.suit. is. pending before.any. of them. 
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8:RELIEF SOUGHT FOR: 

Under,  the fact and circumstances stated above the applicant prays for 

the follbwing reliefs:- 

(I) 	To set aside and quash the office order dated 17042002 

(AnnexUre—K) 

(ji)i To dired the respondeAts f  to treat the applicant as regular 

employee considering her long. period of service and extend all 

the benefits as has been given to. her till date. 

(iii) Any other relief vor  reliefs as your Lordship may  deem fit and 

proper. 

9.INTERIMRELIEF PRAYED 10R: 

Under the fact and circumstances stated above your Lordships may 

further be pleased to stay the operation of order dated 17-04-2002 

(ANNEXURE —K) 

10............................. 

Il PAR 1CULARS,OF IPO 

(i). 	IPO.No.. 	:. 	2 	G- 

(II) .. .Date of issue : 

(iii) 	Payable at 	•: 

12. LIST OF ENCLOSURES: 

As stated in Index 
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VERIF CATION 

1, Srnt. Niva Kundu, daughter of Late TokaniKunduy aged 

about 42 years resident of Nakham Bazar, Tura, working as UDC in the 

Regional 'Vocational Training lnstituteforwomän, Tura, do hereby verify 

that the statements made in paragraphs I tO 12, of this ap lkatiOn an 

true my personal knowledge and submissions made1herein,.i:believe1he 

same to be true as per.LegaLadvice and .1 ave not supressed any 

materialfact of the case 

And F sign this verification oitthis the 2- 	day of October 

2006 at Guwahati 

Date: 

Place: 

Signature 

/ 

/ 
11 
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T D / 
GOVT • OF INDI/A 

MINISTRY OF LBOU 
DIRECTORATE -GENERAL OF EMPLOYMENT /ANL) TRAINING 
REGION/AL vocr IONL TRAINING INST ITUTE ( WOMEN) 

4rajthjle Tti{A Meghaiaya 

No 

MEMOR4NDUM : 

With reference to the Dirctorate letter NQODGET 
Z2OOII/4/93.T dted.I8th February1997, Miss Niva 
Kundu, UDC is hereby advised to attend the followings 
for consideration of her case of reqularisation in the 
post of WC 

--la She may appr in théext available L.D. 
grade Examination beingconducted by Staff 
Secoimissien. 

•-- 	-She ma 	ntact S.S.C.of nearest branch of 
her own fr -  the pupose and submit application 
for apear -inq in the examination under itima 

S 	 tin to Pr.ncipal0 

Further s  She Is informed that DOO,POT has granted 
her age relaxation for appearing the examination under 
referenceq, 

Lcipa H  
To  
Miss Niva lKundu, 
UDC 
RVTI(W) Tura 

Copy for information to: 

IThe Di ,rectorn of Training, WO,DGE&T,New Delhi 

2 The Regional Dirc -tor, RDA?, Calcutta. 

/ 
Principal 

'AttOSt 	1D 

H Advote. 

b 
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f 4  

The Frincipai 	 D ate d.1 7/6/97, 
jTIT 

Sir e  

With reerence to your 	 dt 
I 7697 I -Im to furnieh- the following Information as desired, 

/ 	(1) No adv U. ra,nt for LD,Grade examination has been released 
by SSC of ffR circle as yet and therefore the year and datef holding the 
hxamjnatjan cannot be intimated, 

(2) The roll No or any other proof cannot be given till it is- adverlsed  as above 	 - 

: 	pther you are again requeted teuppiy all the documents/papers re 
lating tG the case of my _re9jj l Q  r1sation as requested in my applicatjn 

Yours faithfully 

(Niva Kudu) 
tJDC •  

Attested by 

Olt,  
Advocate.- 

I 
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do Rogionl Director, 
Salt Lake City 

icutt44 
L4-L-"l 

(Through PZO1' Channe 1) 

Sb 	Permi ss ion to cubac.j}. to GOP Ø F, 
Sir, 

AS YO
U aware that I am Working on Sdhoc basis Since August/88 and due to 

edhc appjntntn I am not be allowed to subscribe into G0P
0 p 0  

since that year,. 
wow, 

 

as 	rne 
to knwDFT(Hq) has taie oertajn Sotion fo 

ratjon t relax ti0 
regularjj0 of my Service after giving due Consj 
'of my age limit elso ut it has got no any certainity as and when the case 
of regu1arjstj0 of service wifl b fjnaljs 	and therefore 

to what extent i wjfl h ye to kee ertj n of m salar to GPF A C as per Govt 0  

vjt9~r",i ~pd w~h I ~et h 

0 

	therefore ,, 
 reost— id1y to all 	me to subscribe an amount of my salary t0 13P k/C as admissible under GPr t uJes I 	submit  the 

requisite.
and nominatj 	

for allotment of GPF A/C No. frcm PAO as scoi ü 
yeu permIssIon to thj effect is received please 0  

Thanking You0 

Yours faithfully - 

(Niva Kuru 
U. D.0 0  

• 	 00 	 00 	
.;• 	 .- 

6,6 

• 	
0 	

Advocato 

• 	 • 	 r 	•; 	•• 
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01  

I 	Acouflt Namo o4 Subct1 

d 	ffi 	 1I 	Mu1 	 1 

Annual Statement of GENERAL Provdont Fund Acoouflt 
iYearof ACCOUnt 

TI m Rate of Interest 	12% - 

This also includes AS ...................to Rocoverd in earlier years detailed below, but brought on to the account of the subscriber in 

this year 

includes interest on credits retating to' earlier periods also. 
afri 	 i''VIVZ  qjT 

For' missing credit debits peaea see below. 

Notes: 

t 9the subscriber desires to make any afteration in the naminatlon already made, a revised nomLatkrn may be sent forth 
with in acordance with the rulesot the fund. 

	

aifiw 	 itt 1fl t 	t1fR 	 * 	fc-(c 3 	Vf1 /wfT4t t wf 	trm 

In case the subscriber owing to hisI her having no family then, had nominated apersofl I persons other than a member 

/members of his family and has subsequently acquired a tamly he I she should submit a nom(naftpfl In favour 

of a member/members of his/ her family. 

The subscriber is requested to satisfy himself I herself as to the correctOneSS'Of the statement and to bring errors if any 

	

to the notice of the Accounts Officer within three month form the date of its receipt. 	 ç 

. 	fm fI 	ffirft * rTm im uzw iTo be filled in according to the rules of the Fund 

Date 
1'd1w J)t'1ii 

iws4 	
I 

%jqft PA 1A 	 U1I 

Acknowledgement SUp 

Important: Kinds return the slip 
The Receipt of the Account Statement. 	' 
I Hereby acknowdgo the Receipt of the Annuel Statement of my Provident, fund Account for the year 19...........19 

	

t't siifrn 	ii t flc th 	afl 	i 	aru n4 fiii ipu 
I Certify that to the best of my knowledge and Information the balance shown there in Is correct. 

i 	if?r 	fl t f4s WR 1 	TI 	 TifI ttR tt ifl 

I am to state that, do not accepl the balance shown there In as correct for the reasons given overleaf 

ruaISlgnatUrO .............................................. 

Name (in block letters)...................................... 

Fund Account No. ...................... ....................... 

 Wq trim ITM 	 n *Ti -Aw-wq 	via 

Noted In the Ledgers Card / Folio For use in AccouIt Ott ice Accountant 	Sr.Accoufltaflt JAO 

Atte,7  

Advocate. 



• 	91 	o fIThY TqT wflr1 fi 	zit Vl 
Account No. 4Nama of Subscror Opening Balance Deposits/Recoveries interest allowed Balance 

Durin6 the year During the Year Withdrawal during 
the Year 

1 - 	 2 3 4 •5 6 7 

Cr

--.- 

- 

I - / 

r i• 	
14 

(2 

9< 
Annual Statement of General Provdent Fund Account 

.49 

16 .10.2)...........................................................................................r...... 
•1 	 Yearof Account 	L,20P01 

	

zqR lAateofnlerest 	 - 

	

f rO ZTft 	ftjsj 	 trivi f 	 1ii TM t rTftM #I 
Thbt.also includes Ro. ....... ...... rocovod in earlier yearn detailed below, but brought on to the account of the subscriber in this years. 

tft vnfi 
Includes Intoront on credits relating to earlier periods atto. 

"Forniss rig credit debits please see ovorleof. 

Notes: 
 

ii the subscriber desires to make any afteraticn in the nomination alieady made, a rüvisad nomination may be cent forth with in 
accordance.with the rules of the fund. 

a 	 vu ai 	 aThfti?t fth ai 	 i lxii4o fzn gil 

in case the subscriber owing to his/her having no family than, had nominated a peraorVparsons other than a member/members of 
his family and has subsequently acquired a family he/she should submit a nomination in favour ' 	 member/members of his/her 
family. 
34Ri1 39 	 ir 	41i afrtt 

1P 	1Tl 
The subscriber is requested to satisfy himelf/herself as to the correcteness of the statement and to bring errors if any to the notice 
of the Accounts Officer within three month form the date of its receipt. 	 / 

£fti f1wZ0 k 4TM qiWqI Tt 
To be filled in according to the rules of the Fund Concotred. 

II 	 A 
ThfVJ / Date 	 / 1 sinatjgn 

• 	
- 	 t i AU 

witin 1M T41 iet A-M *W47~ 0 oz, ~ l 	(:td V CIL,  
 

• • 	 Acknowledgement Slip 
Important - Kindly return the slip to the Pay of Accounts officer immediately after the Receipt of the Account Statement. 
I hereby acknowledge theRecoipt of the Annual Statement of my provident fund Account for theyear 1995-96. 
4 	nl 	 14 	 air 	fili Tqi * 
I certify that to le bent of my knowledge and lntormation the balance ehown therein Is correct. 

	

4sizilfb ia WM 	WW fkR q 	q M 4 Vifl t4tn 3e 11 t i ri WM NTA WR fii M1  ti 
I am to state that I do not accept the balance shown therein as correct for the reasons given ovorloaf. 

TJITT / Signature............................................. 

Name (In block letters) ....................................... 

	

For use In Account Office 	
Fund Account No. ...........................................  .. 

• 	
• 	 11( 

Noted in the Ledgers Card/FolIo 	 Accountant 	Sr: Accountant 	A.A.O. 

Attestd 0by 

•1 	 Advocate. 

•' .--- 

-. 	 _'... -.•.•----..--,-- 	 •, 	______- 



iVo I 
icco&rnt No.1 	

Name of Subscriber ing Batance Deposhs/RecovOfies  
During thô yoar.  

I 
	

2 
	 3 

	 4 

- 
22- 	 ./L 3 

Annua' Statement oiGener& Provident Fund Account 

6 .1Q.2)........................................................................................ 

Year of Account 	 20 00'?2 001 

Ti ft q Rate of Interest 

TTT IN 
Interest allowed 	i( j BttancO. 

During the Year 	Withdrawal durirg I 
the Year 	I 

5 	 6j 

I 

7_1 

	

__J__— -----, 	 _ 

Thir

"fail,

udeG Re.............recovered In oarftor yearc detailed below, but broughf on to the account of the subscriber ln.thi yers. 

f 	 I 

ncIud 5t on ctedita rotating to earlier periods also. 

Fo 	 credit dobfteplease 600 ovorloof. 

H 
L 	 11,Wd 	 f 	T&R •{ 

If the subscriber des4es to make any alteration In the nomination already made, a revised nominatIon may be sent forth with in 

accordanco with the rules of the fund. 
ir1fl 	 ml aq 	 afttftqt fa 	tftgvurfif 	Piff 	fi i1 

3t 1TET 	TUt fñ 	iI{k 	 11M141 
Incase the &ubcriber owing to his/her having nb.farnily than, had nominated a person/persons other than a morl'mbór/rnG5nlbOrS of 
his family and has subsequently acquired a family he/she should submit a nomination in favour of a memberlmembers of his/her

,  

lomfty. 

 

The subscriber is requestedtö satisfy himself/herself as to the correctenoss of the statement and t bring erroç ifatoth9.aOIiCe 

of the Accounts Officer within threemonth toim the date of Its recapt. 	
. 

Wgw ffa
To be filled in according to the rules of the Fund Concerned. 

 
- 	DI 

f(fi/Date  
- 

2. 
AnowtedgemefltSIIP 

i. 	Important . Kinçily return the slip to the Pay of Accounts officer imnidiately after the Receipt of the Account Statement. 

2. 	I hereby achnowledgo theReceipt of the Annual Statement of my provident lurid Account for thoysar 1995-96. 

I certity that to le best of my knowledge and Information the balance shown ihreIn Is correct. 

I am to state thal I do not accept thebalance shown therein as correct for the reasons given overloaf. 
Ufl/ Signature............................................. 

Name (in block letters) ....................................... 

i%I 1fW Fund Account No.............................................. 
For use in Account Oltice 

/ 	i it 	frtt r 	 tii 	 tdt *ni 	mair. 

Noted in the Ledgers Card/Folio 	 Accountant 	 Sr. Accountant 	 A.A.O. 

AttQ3td by 

V Advod O 



—..----- 	 .-....---... 

Amfüx- 19' 
,Calcutta-54 	 CENERAL GOVT. EMPLOYEES' -GRUP INSURANCE SCHEME. 1980 	 FORM NO. 

• 	, 	:NOM!NATTON FOR BENEFITS UNDER THE CENTRAL GOVERNMENT EMPLOYEES' GROUP INSURANCE SCHEME. 1980 
( When the Government servant has a family and wishes to nominate one member or more than one -  methber thereof) 

..... ............hereby nominate the peon/persons mentioned below, who is/are member(s) of my fa1y and confer on him/them the right to 
reecive-to the extent specified below any amount that may be sanctioned by the Central Government under the Central Government Employees' Group Insurance Scheme, 1980 in the event 
of .my, death while in service or which having become payable, on my attaining the age of superannI3tion, may remain unpaid at my death. 

I 	 --- 

Names and addresses of nominee/nominees 

(I 

Relationship with 
Government servant 

(2) 

• 	eSh are  of 
Ace 	

amount 	j tobepaid 
- 	toeach 

(3) 	(4) 

Contingences on the 
happening of which the 

nomination shall 
become invalid 

5) 

Name, addr anrelajpnship of the 
person if any to -wbo"P right of 

the nominee shalipase Tin the 
event of his pre-deceasing the 

Government servant 
 ( 6 ) 

\(\ 

— Z 
L 
c- 	 L: v 

T•: .•. 	-••- 	- 	
• 

eTbis column should be ülIed in so as to cover the whole amount that may be payable under the Insurance Scheme. 

N.B.—The Government servant should draw a line accross the blank space below his Last entry to prevent the insertion of any names after he has signed. 
- 	LL 

Dated this.. 	 of:_..J..V... 

Two witnesses to signature: 
- 	 Signature of Government Servant 

2.  
L •C 	&_L-- c 	 Advocate, 
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	 MIWISTRY OF LABOUR 	
( 

DIRECTORATh GEHERAL OF EA4PLOYME1T & TRAINING 

C I 	
REGIONAL VOATIONM TRAINING INSTITt.fl(W0t) 

Arsimtlep 	MeghleYa 

'OO
D 5to d - 

Shxt B orthaktt 	ffiCO updt. is pr oceeding on. leave 

w0e0f,O109l to l7_1O97Vidy8 Mrs0 Lakshi SinghaVI(H) and 
Miss itva KunduUDC are hereby 5dvised to look after day to day act1-

.vitiS of the• stitutO n'ludiflg the aotLVitiO 8  of the InstitUte 

during the leeve :pertod es under z- 

-. 	. 	 / ntrt1Stled 
J.fthe.f0ia 

(1) Mrs. I$ 	Singhia 	 (1) All the activities relating 

V 0 I.(HSC)  
to training pexts of both 
8SC &SP tradeo 

$tores/recPt and issue 
during the period of training 
of Mrs.L.Devi TalukdaDpVoI,(5P) 
from 110-97 to 3011-97. 

Keys of 06fice to be kept with her al 
and to handovel' 00kidar(Night) 
Shri S.R.Saflgma at 7 P.M. every 
day duly signed in the attendant 
egtStero 

(2) Miss Wiva IundU 9  U0DC. 	(1) DutieS of 1Of floe Supdt' 	during 
leave period in addition to her 

A 	

.. 	 duties. 
• 	• 	(2) 	Theattendence-Register of • taff 

members to.b? in her table who Is 
p mark tsSg31flSt 

authorised t  
• 	 •. 	. 	. 	thoataff members who fail to 

' 	'ottend duty in time i,e.9.00 A.M 

• 	ri.ni th 	'' passed 10 minuteS. 	 - 

• 	• 	'•. iBöthh 	àboveof 	cilwU1 not be granted any remuflerati0fl 

during the said periàd and also will not be granted any leave except on 

genuine 	ground. 	/ 	• 	 •.. •••••••-• 

	

• 	 .• 	.. 	 . 	 • 

	

A 	 • 	. 	. 	 Office Supdt. 

To 	• 
• 	s(1)s. L.SngbS 	v,,(HC)RVToTuTh 	.• 

Miss Wiva 	ndu 9  tC.RVTI ,Tua. 

(3) For circulation among to the a:taff and trainees of RVTI, Tura. 

neesHC 	 inesoL2E° 

• 	 1. 	..• 	 . 	
Ia 

  • 2. • 	•,. 	 2 

3, 	
o 	 3: 

AtteGte 	by 	• 	• 
• 	Q'41Y4Ib • 	 2 

dvocatC 



ilk 

C O 	INDIk / 	
MINISTRY  DIRI 	 OF LABouR 	 - • 	 CTORRTE GEJR  REC 	O EMPLOYNT & 

Y 	
iQi 	

VOCATIONAL TRAIJINc INSTIT!'F(1Or1) 

	

Arajj e 	 I 
,  

o 	 , Megl ay  
/ 12Qfl/% 	

Dated.. 
ii  

Shrj B Borthakur Office Supdt & Mrs LakShrnt Singh VI(H&C) are Proceeding to attend Semir]arAVOrksh 
conducted by DCE&T 

(HQ) at NVTI, Nojda with effect fr 	19197 to O21297 14 days Miss Niva Kundu, UDC and Shrj Pinto Dey, LDC are hereby advised to look after day to day 
CCttvitjeS of the iflStltute in Cluding the 

of the IflStltute 
during the said period as under :— 

liLeQffj 

(i) M±ss I'I ye Kundu, U.D.C. 

(2) Shrj Pitu Dey, LeDCd 

remuneratio 

	

	
BotJ the 

above Officiai will 
not be granted any n during the said period 

and also will not be granted 
any leave except genuine gro0 

To//  

Miss Njva Kundu, U.DOCO RVTI, Tura 
	

°f1ce updt 
 Shri Pintu Dey, 

LDCe, RVTI, Tura/A 

For circuiat0 arnong to the staf/atd trainess of RVTI, Tura
0  

-E,ainee 	
T eesop 

1 

Atte3ted b. 

Ad voca 

(i) Duti5 o f 
v officc Supdt 0  during the period In addjti 0  to her dtj5 0  

(2) The attendence Register of Staff 
members to be in her 

table who is authorised to 
mark 'CROSSP against the Staff merers who 

fail to attend duty in time 10 	9oo AM passed io minut, 
(3) All the activites 

relating t0. training parts of both SP trade 

(1) keys of Office to be kept with him and to handover ChoIkjdar 
(night) hrj SeR.Sangma 

at 7 PM every day dulysjgfl 	in the attendt Regist 



I 	 '1 

1! 
-I  

Govt. of india 
Ministry of Labour (DGE& T 

RegionaL Vocational Training institute For Women 

Araimile, Tura, Meghalayll- 

J)ate-311.112 00(1. 
A 32 01 9/2/99.-E sIt. 

The Regional Director, 
RDA1; Sal! Lake City, 
Calcutta-64. 

Sub:- RegularisaliOn of Service of Afiss jYiva Kundu, UDC (Adhoc) - 

regarding. 

Sir, 

I am to inform you that with reference to the rdicfUre11eC.YLt Published in 

the 4jqyijJ)g dj4rd on 24.&2000 (An extract ofpaper cutting enclosed bothin Bengale 

ad Translated in English COntaining that the Govt. Employees appointed an A oc Basis in 

any post since a long time and Wéridug under all the Govt. Rules and regu!arisathF1, can not be 

treated as 	 DGE&T (1(Q)) was requested to regularise the Seiiice.qfMiss Niva 

Kundu,UDC working on adhoc basis since 25.8.1988 :  vide this Office letter of even number 

dt. 18.9,2000 and a copy of which was also endrosed toyo with the request to take up the matter 

with the (HQ) with reference to the above for consideration. But till this date, no intimation has 

seen be taking fromyour end till daze. 

Now, DGE&TIFZ his let(er No. DGE T_Z_200/l/4/93-J'm dt 23,10.2000 (Cop) ,  

en dosedfor ready reference) has stated that the mailer is required to be examined and to submit 

therein dz4y ,ecomrnendedffoPfl your end being the Head of Department. 

In this connection, lain endosi-ng herewith a brif histry of ths case fir your 

examination andfor submission to DGE&T (HQ) duly recommended under intimation to this 

Office please. 

An early action is requested please. 

End:- As above. 
	 Yours fttithftd!y 

/ 
(N. K. Pan dey 

copy to:- 	
PrincipaL 

1. 9e Director of Thaining, (WO) DGE&1 with reference to the above. f) 
jIAftss Aivà Kwuhm, UDC, RVTI (U") Tura. 	 /) 

'M-- PrinejpnL 

Attested by 

0~%_Xi 0 
Advoca. 

- 	 -- 	 - 	 * - 

- 	 - 	 - 	 .- 
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SELF CONTAINED NOTE OF PR1NGiPAL,RVT1i4 FOR 
REGULARISATION SERVIcE OFMISS NIVA KUNDU (JI)C 
WORIUNG ONADHOC BASIS SINCE 25.8.1988 FOR 
EXA MINA TION OF REGIONAL DIREC TOR/ 11.0. D. RI.)A T 
CALCUTL4> 
The post of UDC was sanctioned in the year 1986 for eslal)IIShfli('flt of this 

institute in a remote corner of the North East Region for Co,n,nenceflwlit of 
training from Angus!, 1987. As per Rules, the post of UDC was to be filled up by 

(I 
 promotion from amongst the eligible LDCs of the Calcutta Unit. Numerous 

attempts had thereafter been made to fl-il up the post on promotion but without any 
resuli. Moreover, no willing candidates could be located from calcutta-unit to 
whom promotion have been offered by the DPC at RVTI (14'9 Thra as evident from 
the conenf given by the cändida1es. This exercise has been repeated from time-to 

time by the DPC conducted at RDAT Calcutta since the year 1989 but with no 
sucess for the reasons that the pronwiecs stand at afinancuil loss in according the 
offer of pronwtion due to lower rates of allowance admissible to them in Tura 
compared to Calcutta. As a result, the institute continued the function with the 
existing adhoc UDC Miss JViva Kundu Since 1988 to keep the activities of the 

institute going. 

Besides all (Iris, next mode of recruitment Was also resorted to fill up the post 

by direct recruitment through SSC but was also in vai;L Therefore. this Office has 

got no any alternative but to retain the Gontinuety of the service of existing adhoc 
(JDC (Miss iViva Kundu) to carry on with essentiality activities of/he 
establishment Concerned. However, DGE&T (HQ) is infornied time to time for 

n ad!z oc basis through the nwnthly periodical returns. keeping her o  

That as per the/jW1'! the Single post of UDC is also not only functioned 

If 	 but is the mininums requirement of the ins/i/is/c to look after (IS flZilhZY (45 5 (Five) 

sections. 

In the year 1992, the Audit Party has adversely Gom,nented u)D an adhoç_ 
an, have suggested that orders for regularisation of adhoc services 

ointntent
of the present jncumbmeizt.. 

Cont. -2 



/ 

\)\ 

S. an effort was made by DGE& T (IJQ) with the I)Epartincnt of Personal 
Training, New DeThi1 alongwith all the evidents/ documents mentioned abo'eJw 
reguThrisa!rion of/he service of Miss Nive Kundu (4dhoc) 1/DC, but DOPT had 
not agreed to the request of DGE& T (IlQ) and advised DGE& T ('HQ) to ask the 
present incumbent to appear the available L B. Grade Examination being 
conducted by the Staff SelecLi on Commission by gi'anttng age ieiaxalion fur 
appearing in the aforesaid examination as co,mnunicated vide DGE& T (11W ictici' 
No.DGETZ-200/i/4/93WOl dt. 18.2.97. 

Even without showing any disappointment and grivence for Iongering the case 
which is still in hanging stage, the ad/we UDC Miss Niva Kundu had immditaly 
responsed the instruction of the DGE&T (HQ) as above and appeared available 
Glerk Grade Exam Gonducted by SSc Guwahati on 28.5.2000 and the result is yet 
to Come. The matter has aLw been inimuiled through perwdwai re/urn tp OG& T 
(HQ) with the request to Communicate further action to thisffect. 

/1 
6 Now it has seen that a Veth.LfSipreme Gourt Published in the 4zuvit&ikiziir_ 
Patrika on 24.8.2000 (Copy of Bengali & Englislz Version enclosed) thiL' 

ntedAdhoc 	 since a long- tinge and 
all the Govt Rks and reg4 ion ,twuiJL o"I. MURP-65e treated as 

TEMPORARY 

reia.ation of recruitmñfiThs 0 
( 1J/ 

N 	
l:uta 

Attested0  by4 

BT / 	Advocate. 

No in view of the points explained atparas 1 to S and also the views of the 

SUPREME COURT at para-6, the service of adlioc appointment of Miss Niva 
Kundu is no-doubt required to be regularised from the date of Joining 25.8.88. 
&sides, the difficulties and extra -ordinaiy Circumstances of the area, the 
regularisation of Miss Niva Kundu, who is working as (JDC on the ad/we basis is 
also ccojmnned and 



- 	 - - 
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/ 
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ENGLISH VERSION OF SUPREME COURT VERDICT PUBLISI-IED IN NEWS PAPER 
"ANANDA BAZAR PATRIKA" DATED-24-08-2000. 

GOVT. EMPLOYEE WORKING ON ADHOC BASIS CANNOT BE TREATED AS 
"TEMPORARY". 

SUPREME COT JRT 

NEW DELHI-23rd AUGUST, 2000. 

• 	 An Govt. employee appointed on Adhoc Basis in any post since a long time and working 

under All Govt. Rules &Regulation framed by Govt. cannot be treated as TEMPORARYI as per 
SUPREME COURT VERDICf To-day the Supreme Court issued a Judgement in the benLh - 

Comprising Justice S/Shri J.B. Patnaiwk, S.Rajendra Babu,D.P. MahaPatra, Duraiswami Raju and 
Sibraj Patil that:- 

"If any person appointed an Adhoc Basis in Govt. Department with due approval from the 
Competent Authority and Working Since a long, cannot be treated as "Temporary" 

I 
The Promittee Officers of Dethi Higher Judicial Service has Challgened against the Verdict 

of Delhi High Court on their Seniority issues and file a case to the Supreme Court. Accordingly, the 

Supreme Court has given Such Verdict on Adhoc Employees. 

The Complain of the Promouee Officers was that since they are working as Additional 
District Magistrate since a long time, even through their appointment at Higher Judicial Service are to 
be treated as "Temporary" as per High Court Judgement. 

P. i:. I. 

I: 	 ,4catC. 
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GOVT OF INDIA 
V 	 MINISTRY OF LABOUR 

DIRECTORATE GENERAL OF EMPLOYMENT & TRAINING 
REGIONAL VOCATIONAL TRAINING INSTITUTE(WOME.N) 

Araimile, Tura, Meghalaya 

No, 	 Date - j042002 

With reference to the RegiOnal Director (HOD FOR RVTI) 

RDAT9  Kolkata letter No RD/CALJstt/2( 12)/2001 dtd0 12.O42OO2 received.. 

on 	 the services of Miss Niva Kundu, UDC working on adhoc 

basis is being terminated from Forenoon of 18-04'20O2 She is futher 

advised to hand over the charge to Shri Pthtu Daye LDC accordingay ,  

and obtain- Noduos certiffcate from all the concerr 
i1) 

To 
vttss Niva Kundu 

U,DCo 0  (Mhoc) 

RVTI(W) Tura 

Copy to - 

The Regional Director, RDAT P  Kolkata-640 

The Director of Training(WO)p DGE&T, New Deihi'10 

Shri Pintu Day, LDC with the advised to take over the Charge 0  

PRIPAL 

Attested by 

Advocate. 
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AtteSted by 	 0 

61 	0 

	

AdvoaC. 	 -. 



 GAUATI HIGH COURT Nv,-7HE  
;:(I:.HH.1H.CO .RT...OF ASSAM, N.AGALAND, 

MEGHALAVA, MAN IPUR AND TRIPURA) 
SHIJLLONG 	CH 

•CIVIL APPELLATE SIDE 
• 	 ILL.. 	L . 	 . 

• 	$J1iO1j 	LiLiiit 	.,ç 

• AppeMrom.4if'(c) 	:IN0_qg,, of  
CvU 	 i 

(11 	fl9$d 	•1, 	• 	• .• 	. Appellant 

-t4I 	Af/1M Petitioner 	 S  
... 	 i.L.iVersus 

Irt 	ifi 	O 	,'j' 	 •.:•t 

Respondent 

L/i244 4/ o-'' 
Opposite-Party 

.R) 	'u• 	.V 	ifid:J 	i I 	•j.r, - 	.• 	. 

For' 
• 

Petitioner , 	 . . 

RespondGnt 

Opposite.arty 1 	Ii! 	•••. 

NQtIng PY . Offic? or .vocat feriai Date Office notes, reports orders or proceedings _________________________ 	
• 

No. 
, 	

with signatures 
___ 1:2  3 4 

(1,  

Advocatc. 

f 

5----- 	 ,, . . . 	-• .•-•.•--..- 	. 	-••.- 
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AND 

%ti0 NiVa KUndU, 

.ughter of Late Tokani Kundu 0  

• Poident of .Nakham Bazar,Tura 

PoOp & p5 0Tura 0 DitriCt.8t 

Gro Hi118, Meghal4ya 

• 	 000 	petitioner 

zi V1RSUS 

1 0  The Union of India 

Ministry of L.bour 

ew elhi0 

2 -o The Dctor of Trining(WO) 

irsctorte Gener&l of Eiployment 

And Training 9 Miflietry of LthoUr 

3hrm 	Shakti Bhabafl 0  Raft Marg 8  

3 	The Regional Directors 

Regional Directorate of ApprentiatiVe 

Training 	M030O 	sui1ding 	1t Floor, 

8altLake City. Kolkata 	64, 

4 The principals  

Regional Vocational Training Intitute 

raimile 0 Tura'Meghalaya 794101 

Raspondont 
_ ......... . 

 

------ 
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WP(C) No,98(SH)2002 

BEFORE 
T E HON'BLE MR JUSTICE T VAIPHEI 

06 

leard Mr, SRSn, kárned senior counsel for the petitioner and 

y, the lez med CGC. 
he learn d senior counsel for the petitioner states that since the 

matter i within t e purview of the CAT he may be allowed to withdraw 
this wri petition ith the liberty to file a fresh case before the appropriate 
forum. He also rays that since the CAT is closed due to vacation till 

29.10.2 06ç -for t e ends of justice, the status quo maybe allowed to 

for a pe iod of 15 days from today. This prayer is vehemently 

by Mr. P Dey, the léàmned CGC who contends that in view of the 

fact the it petiti n is souglit to be withdrawn after four long years such 
prayer i hardly me sonable and cannot be entertained by the Govt. I have 

duly gi en my xious consideration to the rival submissions made on 

behalf.o the parti s. However, since the writ petition is being withdrawn 
and also in view o the fact that the CAT is closed for vacation, the ends of 

justice ic[be se ved if the petitioner is allowed to withdraw the writ 

petition t at the same time the status quo as on today is maintained by 
the resp ndents. onsequently, this writ petition is disposed of on the 
above te ms. It i made clear that the status quo as on today shall be 
mal ind bthe espondents for aod of 15 days from today. 

lJoad By 
8d 

*tte3tod

YAie,  
pi 
dv 

-i.!' 

Mr. P 
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Central Administrative Tribunal 	 rr 	a 
uhti ench 

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH GUWAHATI 

OA NO. 253/2006 

SMIT NIVA KUNDU 

APPLICANT 

VERSUS• 

UNION OF INDIA & OTHERS 

RESPONDENTS 

WRITTEN STATEMENT FILED BY THE RESPONDENTS 

That the respondents have received copy of the OA and have gone 

through the same and have understood the contentions made therein. Save 

and except the statements, which are not specifically admitted herein below, 

rests may be treated as total denial. The statements, which are not borne on 

records are also denied and the applicant is put to the strictest proof theref. 

That with regard to the statement made in paragraph 1, 2 and 3 4(1) of 

the OA, the respondents bg offer no comment. 

That with regard to the statement made in paragraph 4(11), 4(111), 4(IV) 

and 4(V) of the OA, the respondents beg to submit that the local District 

Employment Exchange, Tura was requested vide letter No. A-12021/1/88-

Estt. dated 27.7.1988 for a suitable candidate for filling up the post of U.D.C. 

on Ad-hoc basis for a period of 6 (six) months. iA reply the District 

Employment Exchange, Tura, has issued a non-availability certificate since no 
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ad 

11 
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suitable candidate as per requirement was available in LIVE REGISTER. 

Besides, the next mode of recruitment was also resorted to fill up the post by 

transfer on deputation but could not succeed by adopting this method of 

recruitment also (end, copy). Since the recruitment was urgent to establish. 

the Regional Vocational Training Institute at Tura, applications were invited 

through advertisement and the applicant was only graduate candidate and was 

selected through Selection Committee held on 29.7.1988 and offered the 

appointment to the post of U.D.C. on Ad-hoc basis for a period of 6 (six) 

months or the post was filled up on regular basis whichever was earlier vide 

memo No. A-12021/l/88-Estt. dated 29th  Aug. 88 (Annexure A-I). That with 

regard to the statement made in paragraph 4 (VI) of the OA, the respondents 

beg to submit that as per rules, the post of U.D.C. was to be filled up by 

promotion from amongst the eligible L.D.C.s of Kolkata Unit, the respondents 

made numerous attempts to fill up the post on promotion but without any 

result. The eligible candidates located from Kolkata Unit to whom 

promotions were offered by the Regional Vocational Training Institute 

(Women) Tura, declined to accept the post. As such the services of the 

applicant on adhoc basis were not discontinued. 

4) 	That with regard to the statement made in paragraph 4(VII) of the OA, 

the respondents beg to submit that the applicant was sent to undergo official 

training on "EFFECTIVE OFFICE MANAGEMENT' as per normal training 

provided to office staff and not for her sincerity, dedication in services Or 

hardworking as those remarks are not necessary and essential to nominate the 
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name of the staff to undergo the above training course. The Respondents 

further deny the averments made in paragraph by the applicant. 

That with regard to the statement made in paragraph 4(VIII) of the 

OA, the respondents beg to submit that the applicant was appointed on adhoc 

basis and her services were bound to be terminated at any time. However, in 

order to avoid hardship due to unemployment it was decided to allow, her to sit 

in the LDC grade examination so that her service could be regularized as per 

RRs on the lower post of LDC. 

That with regard 'to the statement made paragraph 4(IX), the 

respondents beg to offer no comment. 

That with regard to the statement made in paragraph 4 (X) and (XI) of 

the OA, the respondents beg to submit that the applicant was allotted the GPF 
Ui 

A/C Number at her own request and allowed to contribute towards G.P.F. 

from tlie year 1999 and also to contribute under CGEGI Scheme, 1980. 

However, this does not confer any right for permanency/regularization of 

service. 

That with regard to the statement made in paragraph 4(XIII) of the 

OA, the respondents beg to admit it as correct as the arrangement was made as 

per normal office procedure/practice. 

That with regard to the statement made in paragraph ,  4(XIII) of the 

OA, the respondents while denying the contentions made therein beg to 
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submit that the applicant was asked to appear in L.D. Grade Examination in 

Feb 1997 and she actually appeared in the said Exam in May 2000. 

Therefore, the applicant had got more than 3 years for preparation for the said 

examination. The applicant could not even qualify the 'Combined 

Preliminary Examinati6n-2000 (Matric Level)' under Staff Selection 

Commission held on 21.05.2000 even after 3 years of time for preparation. 

Thus her plea that she could not prepare properly for examination is not 

tenable. 

10) 	That with regard to the statement made in paragraph 4 (XIV) and (XV) 

of the OA, the respondents beg to submit that the applicant has herself 

accepted her adhoc status which was liable to be terminated any time. In fact 

the applicant was given an opportunity to appear in the examination 

conducted by SSC for recruitment of LDC in the Central Government Offices 

so that her services could be regularized as per RRs. As the applicant failed to 

qualify in the said examination she could not be considered to hold even a 

lower post of LDC rather than allow her to continue against the post of UDC 

. and therefore her services were terminated. 

in this connection, it is submitted that in the judgement of Hon'ble 

Supreme Court dated 29th Jan 1996 in the case of State of Himachal Pradesh 

Vs. Suresh Kumar Verma & others (Jt 1996(2) Sc 455) the Hon'ble Supreme 

Court, has observed that it is settle law that having made rules of recruitment 

to various services under the State to a class of posts under the State, State is 

bound to follow the same and to have selection of the candidates made as per 



I 

11 

Recruitment Rules and appointments shall be made from the date of 

discharging the duties attached to the post accordingly. 

11) 	That with regard to the statement in paragraph 4(XVI) of the OA, the 

respondents while denying the contentions made herein beg to submit that the 

statement made by the applicant is totally false and misconceived. In the 

appointment Memorandum dated 25.08.1988, it is specifically mentioned that 

the appointment is purely on adhoc basis initially for a period of Six months 

from the date of her joining to the post or till the post is filled up on regular 

basis whichever is earlier. As her services were on adhoc basis it could be 

tenninated at any time even after a period of six months and as such there is 

no violation of letter of appointment. 

12) 	That with regard to the statement made in paragraph 4 (XVII) of the 

OA, the respondents while denying the contentions made therein beg to 

-- 

. 	. 

Vb 

-, j4 

lu 

submit that the applicant was given opportunity to appear in the L.D. Grade 

Examination relaxing the age limit but she could not qualify the same. Since 

the applicant is seeking public appointment the respondents have to follow the 
- 	

------ 

Constitutional Mandate of Article 14 and 16 of Constitution of India. As such - 	-'-------- 
her services were terminated. 

13) 	That with regard to the statement made in paragraph 4(XVIII) of the 

OA, the respondents beg to submit that the applicant inher request dated 

18.4.2002 only informed to the Principal, RVTI Tura that she was seeking 

redressal from the Hon'ble High Court. She requested that she may be __jii 	- ------- 

permitted not to hand over the charge till the decision of the Hon'ble Court. 
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The respondents submit that the applicant had asked to hand over the charge 

in the 'order' as per procedure/rules while issuing termination order. 

However,, in terms of stay orders granted by the Hon'ble High Court, the 

applicant has been allowed to continue in the same post. 

14) 	That with regard to the statement made in paragraph 4 (XIX) of the 

OA, the tespondents while denying the contentions made therein beg to 

submit that the post of UDC if required to be filled up by promotion from 

ëeder grade of LD C falli 	ih by transfer/transfèL on 	ati on 	Direct 

recruitment is permissible at the level of LDC and precisely for these reasons 

she was : given an opportunity by relaxing age limit and time, so that she may 

qualify LDC exa 	 However,_she 

could not qualify the LDC examination to show her ability and capabilit y.  

Therefore the Department had no other alternative but to terminate her. 

. 

- 	 - 

services as per Govt Rules. 	The respondents further submit that the 

respondents never denied the applicant to apply for any other post. 

g .d 

• That with regard to the statement in paragraph 4 (XX) of the OA, the 

respondents beg to offer no comment being matter of fact. 

That with regard to the statement made in paragraph 4 (XXI) of the 

OA, the respondents stoutly deny the contentions made therein and beg to 

reterate and reaffirm the statement made above. The case of the applicant was 
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considered under the provision of RRs by granting age relaxation as a special 

case to appear and qualify the LD .Grade examination, but she could not 

qualify the above examination, even after 3 years of time. As such the action 

taken to terminate her adhoc service is neither illegal nor_arbitrary. 

That with regard to the statement made in paragraph 5 (i) to (vi) of the 

OA, the respondents while denying the contention made therein beg to submit 

that none of the grounds taken by the applicant is a valid ground. The 

applicant was afforded with full opportunity to qualify the Examination for 

the post of L.D. Grade relaxing age as a special case. The applicant could not 

qualify the said exam it is not a fault of the respondents. The applicant is not 

qualified to hold the post of UDC on regular basis hence the services of the 

applicant has 'been terminated after following the Rules, Regulation and 

Constitutional proYisions, hence the action of the respondents can not be said ._.-- 	 L' 

to be, and illegal, arbitrary or violative of Article 14, 16 and 21 of the 

Constitution of India. Article 14, 16 and 21 of the Constitution of India never 

says that employment has to be offered to an ineligible candidate ignoring the 

claim 'of the other eligible candidates. Unequal cannot claim equality under 

Article 14, 16 and 21 of the Constitution of India. Opportunity was granted to 

qualify the Exam along with other candidates in view of the submissions made 

above the Hon'ble Tribunal may be pleased to dismiss the OA. 

That with regard to the statement made in paragraph 6 & 7 of the OA, 

the rçspondents beg to offer no comment. 
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19) 	That with regard to the statement made in paragraph 8 (i) to (iii) of the 

OA, the respondents while denying the contentions made therein beg to 

submit that in view of the submissions made above the applicant is not 

entitled to get any of the reliefs as sought in the OA. The applicant was given 

full opportunity to qualify the Exam of L.D. Grade relaxing her age as a 

special case but the applicant failed to qualify the same hence she is stopped 
- ------ .- -.-.----.----------.---------.'

from seeking the reliefs. The respondents have not violated any of the Rules 

& Regulations or any of the provisions contained in the Constitution of India 

regarding public employment in terminating the 5eT1Ce of the appi icant hence 

same can not be said to be an illegal, arbitrary and wh ims ical one Since the 

I 	applicant has got no legal right to hold the post hence the Hon'ble Tribunal 
LA  j 
I 	may be pleased to dismiss the OA with cost. 

20) 	That with regard to the statement made in paragraph 9 of the OA, the 

respondents beg to submit that since the order of termination has been passed 

as per law hence the Hon'ble Tribunal may be pleased the dismiss the OA. 



) 	
k 

/ 

VERIFICATION 

I Saniay Kumar, aged about 42 years at present working as 

Dy. Director of Training, at Regional Directorate of Apprenticeship Training 

(ER), Koikata-64, who is one of the respondents and taking steps in the case, 

being duly authorized and competent to sign this verification for all 

respondents, do hereby solemnly affirm and state that the statement made in 

paragraph 

are true to my knowledge and belief, those made in paragraph 

I ii. Ok being matter of records, arc true 

to my information derived there from and the rest are my humble submission 

before this Humble Tribunal. I have not suppressed any material fact. 

And I sign this verification this 23Td  day of July 2007 at 11 AM. 

DEPONENT 
Dy. Direaor otTrg. 

Ovt. O(lfldjft, Mm. of Labour & Empi. 
DC B & T. R.D.A.T (ER.) 

C.G.o. Complex, Salt Lake, Koj-64 

-- 	 -.-,--• .-,--r- 


